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BOMBAY BENCH

Prescot Road,
Gulestan Bldg,
Fort,Bombay=-1.

Original Application NoS.1208/93,1209/93, Dt. 10/1/1994,
1210/93,1211/93,1212/93,1213/93,830/93 & 681/93,
Shrimtx R,U.Urankar ,91 .Tuskan ,K oV .Dalvi, R ‘Applicants

/ V.U.Yadav,ﬁ.N.TandeliV.P.Jadhav,S,u,&ulkarni’ .

Central Excise, . Res nte
Coram zHon'ole Nembzzgﬁ), Shri N.K.Verma \

Hon'ble Member(J), Smt.Lakshmi Swaminathan,

/

Tribunal's Order: Dt, 1=-1=94,

Shri M.D. Lonkar, counsel f or the applicant,

shri A.I, Bhatker, for Shri M.I. Sethna, counsel for

the respondents.

In our order datéd 17.12.93 , the applicent
was directed to implead the others involved in this
proceedinst as CO- respondents, so that whatever
order we pass may be passed after hearing all of them
and it would be binding on all the parties who were
commonly proceed against. Howeyer the learned counsel
for the applicant has not teen carried out ouf 1
Airections inspite of a very clear direction, The
learned counsel for tbé applicant will comply with the

direction as per our order dated 17.12.93 within one week.

Shri Bhatkar hes filed reply today.

List the c ase for admission on 17.1.,94,

DASTI,
T [P
No.CHT/BUM/JUUL/D.A.1208/93_& ors/ Dateds 10-1-1994,

Copy to:

1. Shri R,u,Uraniar & Ors, \M
C/o Shri M.u.Lonkar, Counsel
for the applicants,

2, Union of India,thraugh

Shri M.I.5ethna,Counsel
for the respondents, SECTION OFFICER,

,,_aﬂ——-~ff—’~“”’“’ﬂ'_gjip



GEFORE THE CENTRAHL AUMINISTRATIVE TRIBUNAL gg)
' ' BOMBARY BENCH .

OhIGINAL APPLICATIONS NDS . 1208,1208.,1213,1211,
1212,1215, 830,681 0of 1993, ' |
1 o - n ) .
&D!U&LW ... Hpplicants, -
V/s.: '

Unken of India,through the Secretary,
Ministry of tinmance, vepartment of Kevenue,
New uelhi and 2 ors, - ... Respondents,

CoramsHon'ble Vice Chairman,Shri Justice M.S,.ueshpande,
‘Hon'ble Member(n,, Shri N.K.Verma,

TRIBUNAL'S_ORUER: Uateds 17-1-94.

Shri M.D.Lonkar for the applicants., ohri H.I;Bhatkar

for Shri M.I.Sethna for the respondents,

2. M.P.No.37/94 seeking leave for adding 1U persons as

\‘rBSpondents to the present petition in response to the order
dated 17-12-1993 and 7-1-1994, is allowed. The application be
amended accordingly," '

3. Respondents No.4 to 10 who are to be joined arse present
 before us, nApplicant to furﬁiSh copies of the original application
as well as the amendéd application to them, They should file the

’reply within six ueeks,
4, - To be listed for admission and ordérs on 4-3-1994,

5. 1Interim stay to continue.

No,CHT/aom/JUUL/o.H.Nos.1208,1299,1210,'1211,1212,_ \
1213, 830, 681 OF 19934 | bt. /1/1994.

Copy to:

C/c ohri Mm.U.Lonkar,Advocate
for applicants.

2. Union of Inuia,through
Shri M.I.Sethna, Counsel _ .
for respondents, ‘ SECTION OFFICER,



